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M‘ 2n S’C’?(LW”'}/ Order dated 1,2,05
my peen ﬁ/ "/)/ Heard Mr.S.R.Mishra, Advocate (associate of
L Swet , Mr.A.Kanunrgo, ld,Counsel for the adpplicant) and
92,/0/ tovei—~r T e Mr.0«N.Ghosh,Ld.Counsel for the Railways; én whom“
ﬁfjf{%’ﬂo‘(bﬁ Comﬁ/‘%_» a copy of this 0.A, had already been served,
ad—iten /D/ ] Havi_n;; faced compulsory retirement from scrvigﬁ
(with 2/3 of pensionary benefits) in a disciplinary
“ & -, !
g/e{)) proceeding, the applicant preferred an appeal unier
e t{‘
gv.\ngl? Arnexure-10 dtd, 29,10,01, He also preferred a 2
r\h/vwk M“ZX reminder under Anmnexure- 11 dtd.3,7.602 and again |
P’Y AR under Annexure-12 dtd,12,8.,03. N0 hid having been |
paid to his case, the applicant has preférred this
I
E\T’ O.A, under Section 19 of the Administrative Trikuna.-
1) |
\ ‘:b’ l's Act 1985, Under the rule
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the appldcant was available +to approach :

Tribunal within one year from expiry of six months

from the date of prefering the appead., He having
not done so, his present 0,A, is barred by limitation.
Suc?essive representations (filed after a lapse of
ten months/13 months)certainly cannot cure the delay
and latches caused at‘the instance of the ;pplicant
and, therefore, this O.A. is hersby dismissed being
barrei by limitation; especially when the applicant

has taken no care to explain the delay neither in the

wille
O.A, nor by filing & separate application..;..pm

" ~

for condonatipn of delay,

However, the Respondents herein are free to pass
orders(en the appeal of the applicant stated to have
been filed under Annexure-10 dtd. 29.1@.@@}@»%ﬁ}*h{f

~ Send copies of this order ®o the Reépondents,
alonc with copies of the O.A./aﬁd free ¢dopies of thi
order be given to the Counsel for Both the parties,
mm A free copy of this order be also Senﬁ to Divi-
sional Railway Manager, East Coast Railways, at -~

Sambalpur.




